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30.3.08. Counsel {or the respondents want
B time to file written sStatemant. Let i
be done. post the matter on 4.5,07.

m vice-Chairman

45407 & ‘At the request of learned ccunsel
for the respondents four weeks time iz grs
ted tc file written statement. Post the

matter on 7.6.07. V

1m v Vice-Chairman

7.6.2007 No reolv statement has been filed.
Three weeks further tlme 1s szranted

"Post the case on 26.6. 2007
. /

Vice-Chairman

/hh/

26.6.2007 Three weeks further time granted to
file written statement as-sought for by the
respondents.

Post on 16.7.07 for order.
Vice-Chairman

/pgl/

17.7.2007 ., Post the case on 1.8.2007. In the

‘meantime Respondents are at liberty to file

reply statement.

Vice-Chairman
/bb/
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" of the Supreme Court of india Judgment dated 05.10.2001
obgervvakions 3 .
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No one is pfesen? for the Applicant.
Mr.M.U.Ahmed, leamed Addl Standing

counsel for the Union of India stated that

<5 -
30.11.2007

| pleadings are complete and the matter is

ready for hearing.

Call this matter for hearing on

13.12.2007.
' [

P2y )

(Khushiramj
Member {A)
/bb/

" 13.12.2007 On the request of Mr.M.U.Ahmed,
learned Addl. Standing counse! for the

~ Union of India, call this matter on _

14.12.2007. %

{M.R.Mohanty)
Vice-Chairman

, ('ch’rcm Ray)
O AT Member (A)
/ob/ |

[

None appears for the Applicant nor the |
| Appliéant is present. Mr M.U.Ahmed, learned
AddL Central Government Standing Counsel for
the Respondents is, however, present.

Call this matter on 31.12.2008 for hearing,

(M. R. Mohanty)
Vice-Chairman

(G. Ray)
Member(A)
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produced by the Respondents.
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28.01.2008 On-the prayer of Mr. J. Payong,
learned ~ counsel appearing for the

’ Apphcant (on whom a copy of the written
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To,

"he. Hon’ble Vice chairman,
Central Administrative Tribunal, Guwahatl Bench.
* Dated-Jonai the 20™ may 2608
Sub: -prayer for review the Judgment against my application no. 306 of 2006
data of order the 14" Feb. 2008
Tt es e @%Q L OGS~ Og“

Hon’ble sir,

With reference to the subject cited above I have the honour to lay before you the
following few lines for favour of your kind consideration and review the order
against my original application No. w

That sir 1 have been working as a temporary extra departmental delivery agent
i cum E.D.B. post master since 14™ November 1954 to 1968 the inception of the Jonai .
! - E.D.B. post office estd. After the destroyed of the Murkong Selek Sub-Post office by
' the devastating earthquake and flood of Assam 1950.

That during this period I had been given no chance for depttl. Promotion
examination by the authority all though the personal interfare of the supdt. Of post
offices, Dibrugarh Mr. T 'P. Basu in his visit to Jonai in the last part 1968 directed
and arranged for me depttl. Exam and accordingly T was posted at North Lakhnnpur
post office on 6" January 1969 and respectively 1 was rendering my service at
Dhemaji, Silapathar and Jonai Post Office till my retirement from service on July
1996.

That Sir, after the struggle for 19/20 years by the postal employees union, the
Central Govt. announced for special duty allowance (S.D.A.) to the employce of the
central Govt. Serving in the North Easterii region of Assam Circle w.e.f ' January
1983 and onward and avails the same S.D.A. by the working employees up to 2001,

And aucordmcly} was also applied for the said S.D.A for my Service period i.e.
from 1% January/T983 to July/1996 vide my application dated on 2" Nov/20600
addressed to the post master North Lakh}mpux H/Q and the supdt of post Offices,
Dibrugarh. But unfortunately received no fruit till date although Thousand of

Emplovees under this deptt. Drawn the S'ud S.D.A for the said period e chDT me.

o

i Thgf bl" “Ifthere is a prP\za|11n(r rule of the govt, for an ann]n\fpp to (fo S.D.
that one should be posted in N.E region on transfer from out mde state of N.
i‘CgiOi then how C(thd LhC |u1|0\~1n2 pinPnO‘vCCi Clim iy S"“"C COnCHCux \}
Amilya Konwor ") i Tara Pd. Gohain (3) Sri Kirihi Nath Kuii and other

f 1d perlog aqd who were 'xr\p(\nnf ed POS ed aw]r'i Q,Qy\:;

1e sa S
under the sa;d nsne"tor of post ofhc s. North Lakhimpur through
f p 2

Lom
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Moreover | have the honour to draw ybur kind attention that i applied for the
S.D.A on 22™ November 2000 before the Judgment made by the hon’ble just of the
Central administrative Tribunal, Guwahati Bench on 5" Oct.2001.

Again 1 beg to draw your personal attention that why did the judgment ignore
regarding the paid out S.D.A cases of the employees as stated whether it was
directed to return back the S.D.A from the said employees by the Govt. or not.

Considering the above circumstances I therefore feel my self that the judgment
given by the hon’ble judges of Central administrative Tribunal Guwahati bench
against my application is deemed to be not justified for me and prayed for review the

same.
Yoﬁrs Faithfully
Ul Mpted ' eLetor 2 ﬁ%
(MUHI CH. DOLEY) , ‘ : 1
o 201 ,ﬂy 2, RO)GZ@}L%M 'ﬁf(,& Uvma‘(
Copy to: -

The hon’ble Minister for communication D.O. New Delhi for his kind
information and necessary action.

The Secretary, Ministry for communication D.O. post New Delhi-1 for
information.

The chief Post master General, Assam Meghdot Bhawan, Guwahati-1.
The Post master General, Dibrugarh region Dibrugarh.

The Supdt. Of post offices, Dibrugarh Division, Dibrugarh-1.

The post master (HSC-1) North Lakhimpur.
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CENTRAL ADMINISTRATIVE TRIBUNAL .
GUWAHATI BENCH

O.A. No 306 of 2006

DATE OF DECISION: 14.02.2008

MrMLDoiey , |

......................................... ‘.n”'n““"une“.gn'..nnn.q.nmn”nppiicant/

Mr JPayong .

fffffffffffff .1:v'01999eevrrv,"trevvy!zvavcuqf"vr‘rcv'ce'vv‘r—:'c"vv't AdV'OCate for“ the
Applicant/s,

- Versus -

U.0.L & Ors .

........................ vsvvuqo2v:'vv'irvv'ffvvt.,Qe'vr:vv17v2v’vvvv'fv'vv'yvvuv'vvaeSporident‘/S

Mr. M.U.Ahmed, Addi,L.G,b.L. ‘ o 4

.......................................................... tererrare Ad\"ocaté for the
Respondents

CORAM

THE HON 'BLE MR.M.R. MOHANTY, VICE-CHAIRMAN
THE HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER

\ 1. Whether reporters of local newspapers may be allowed Yes/No
: to see the Judgment?

2. Whether to be referred to the Reporter or not? ' Yes/No

3. Whether their Lordships wish to see the fair copy -
of the Judgment? _ . . Yes/No

hber




" CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
(jriginal Application No. 306 of 2006
Date of order: This the 14" Day of February, 2008
HON’BLE MR.MONORAN] AN MOHANTY, VICE-CHAIRMAN

-~ HON’BLE MR.KHUSHIRAWM, ADMINISTRATIVE MEMBER

1. Shri Mohichandra Doley

S/O Lt. Tabar Dolay

Vill.Ratanpur,

P.O.Rotonpur

P.S. - Jonai, o : '

Dist.Dhemaji, Assam o Applicant.

Mr.J.Payong, Mr.M.Boro, Mr.B.Saikia, Mr.B.L.Banik
-Versus-

1. The Union of India, represented. by the
-7 ‘Secy., Ministry of Communication, D.O.Post,
New Delhi-1.

2. The Chief Post Master General, ASsém,
Meghdoot Bhawan, Guwahati.

3. The Post Master General,
: Dibrugarh Regicn, Dibrugarh-1

4. = Superintendent of post office, '
Dibrugarh Division, Dibrugarh-786001 -

5. - Post Master (HSG-1) o
- North Lakhimpur-787001. Respondents.

By Mr.-M.U.Ahmed, Addl.C.G.S.C.
ORDER (ORAL)
M.R.MOHANTY,V.C: ,

Heard Mr. .J. Payang learned counsel appearing for the
Applicaht and M;.M.U.Aﬁm'ed_. learned Addl. Standing Counsel
'appear'ing for the Respondents deparl:meﬁt. )

2. Claiming Special Duty Allow'arllce the Appli-cant has filed
Vti.le present Original Application under Section 19 of the

Administrative Tribunals Act 1985. By filing the written statement the

N




R L

2

g

Respondents . have disclosed that the Applicant has never postecj/

vserved/Transf’erred outside ‘the N.E. Region, nor he was even

prombted by maintaining any all India Common Seniority and that
also there were no All India Transfer liability in the conditions of his
services. Responaents have also disclosed that the Applicant joined a§
Group D Sfaff on 06.01.1969 e;nd, then, transferred to Jonai (Murkong
Selek), Silapathar, Dhemaji. It has been disclosed that lastly, the
Applicant retired from service on 30.06.1996 from Dhemaji as Group

‘D’ staff and that he completed entire service period under the Unit of

Inspector Posts, Dhemaji. The Respondents further disclosed that the

Applicant never fulfilled the conditionfingredient for the entitlement
of SDA such as All India Transfer liability, was in the Common

Seniority List and serving outside N.E.Region. They also further

~ disclosed that the promotion/transfer of the Applicant was restricted

to N.E.Region/Assam only and not on All India basis. |

3. To get Special Duty Allowance, one should be posted in
N.E.Region; on transfer from outside the N.E. Region. Since the
Applicant was appointed in N.E.Region and conii‘nued all throughout
his service carrier in the N.E.Region from 1969 to 1996, he was never
entitled to get the Special Duty Allowances. |

4. In the aforesaid premises, the O.A., apart from .‘being
groésly barred by‘ limitation, is devoid of any merit.

5. This case is accordingly, dismissed. No costs.

M N/i’@
(KHUSHIRAM) (M.R.MOHANTY)
ADMINISTRATIVE MEMBER VICE-CHAIRMAN

LM
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L. . CANTRAL- ADMINTSTRAT TVE TRITUNAL

QUWAHATI DBENCH:

CRIGINAL AFPLEGATION NO._ EOEZ%_

5) Name of the Applicati-  ™.c- Db\@\j
b} Respondants i~ Union of India & Ors
c) No, of Applicant(S) - P

Is the application is the proper formi- Yeséué.

whether name & desription and 3ddr'ss of the all papers been

furnished in cause title - Ye s/

Has the application bzgn dully 51gned and varified s- Yes s H -
Have the Copies duly signed s~ Yes / Ny :
Havée sufficiant number of copies of the application beenfiled:-—-Yes,Q?ﬂc

whether all the annexure partles ar« impleaded : Ynagyf
#hether English translation of ducuments in the Language : Yejéyd

9, Is the applitation ié in time - YnséNéi

1,

110

12.
13,
14,
15,
16.

17,
18,
19,
27
21,
22.
23,

Has the Vakalatnama/Mcmo Of\éPpearance/&uthorlsatlon is filed: VesLNe’
Is the application by I¥Q/ DD/ For Rs: 5/=29 CquZyz%"TO Ay h iz CYQ
Has the‘application is maitanable 2~ Yes/ .

Has the Impugnzd order original duly attested been filed i“Yes[ﬁzghu
Has the ligible copies ~f the anneXures ‘dully attested filed3“¥@i£§9%
Has the Index of ducuments been filed all avallable.— YeféNﬁ.

Has the_required number of envoloped pearing full address of the
respondants been filed 3= Yes//ydf .
flas the declaration as required by item ¥7 of the form:- Yes/No<
Whether the relief sought fpr ariees out of the single $= YGEZ/NO',
'Jhether the intzrim rlief is prayed for ,m,Yes//Nd .4
In case of condonation ~f delay is filed.is 54 supported s.Yes/No.
Whether this Cas:z can be heard by S&ng%e—aeﬁeh/u1v151on Dench¢
Any other point -
Result of the Serutiny with initial of the Scrutiny clnrk the M
application is in order:- . ) ]
Shas ~pO eolho I [3(0'

».\vdo W %.A

SECTION OFFICER(J) | DEFULY I '%EG[
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DIST&# DHEMAJI - Guwaieti Bench
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Sri Meli Chandra Doley
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SYNOPSIS
The applicant was a Grade IV empifyee in Post Office and
got retirement from his serv1ce on 30,6,96, During the service
‘_.,.‘_"'—;2’-—-:—;_:#
report he served special duties for which he had to pay for
Spec1al duty allowances. But his Special duty allowances
oy RS-
for the perlod of 162 months has not been paid to him. But
some similarly smtuated persons got their Spec1al Buty a110wances
‘BRegarding the same he approached the concerned Authorltles
but they denled to pay at that moment. Now by its letter dated
2349.,04 the Assistant Post Master General (Estt),Assam Circle
said that he is not entltled to get the Special Duty At10wan0es

Hence this petition before this an'ble Tribunal,.

7T




IN THE C'NTRAL ADMINISTRATIVE TRIBUNAL
| GUNAHATI BRANCH.
( AN APPLICATION UND™R SECTICN 19 OF THF ADMINISTRATIVE
: TRIBUNAL ACT, 1985.) |

0.A.N0. _20b /2006

Shri Mohi Chandra Doley
--.fpplicant.
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1. . Application L. 1 to 8
2. - Verification cee - 9
‘ 3. ’ Annexure-A cee ’4_,9
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
7 &MMMH BEWHCH _
(An Applicatlon Under Section 19 of the Administrative

[ﬁ} Lz_eg-b tj 4”{ﬁb

Tribunal Act. 1985)

wO.,A, No. 23 0} /2006
BETWEEN

Shri Mﬁhichandra.Doley'

S/0 Lt.Tabar Doley o
Vill.-Ratanput p. O.-Rotonpur
P.S.~Jonai,

Dist.-Dhemaji,Assam.A

...Aggllc nt.

~VERSUS=*
) Jhe Union ok Ondia 7‘2pnsp%%2,<\ by

H~z 5“5 F@Mslbyvo{r (.tavnm,g.:'ruuuho- D. O Pﬁs}
New Delhi.?1 . j 7

2.The Chief Post Méste;_General
Assam,Meghdoot Bhaqu%Ggwahatip
3 « The Post>Mastér“General; | .
Dibrugarh“Region,Dibrugérh-1.‘
| 4. Superintendent of Post office, .

ﬂlbrugarh D1v1310n,lerugarh-786001..
5. Post Nbster (HSG-I)

North'Lakhlmpur-787001.

....RFSPONDENTS

Y

A) Partlculars of orders/agalnst which the Applicatlon is

made -

I) The order dated 15-11-2000 passed by the Post Mog teg.
(HSGI) North Lakhimpur whereby he deniéd that there was ho |
legal Govt. order for .which no special Dﬁty allowances can

be drawne

Contde ee 402/ " B




(2).

2. That the order dated 6. 1.03 passed by Superintendent

of post Offlces,Dibrugarh Bxyxxigx Division,Dibrugarh being
letter No.B-2/Staff/Corr/Part-IV,whereln it is denied that

special duty allowances of the appllcant can be paid becau~/

se there is'no any order from the competent authority to»

draw the same.

s

3.  Thé order dated 23.09. 04 being No.EST/15-a4/2002/ng/
Pt-1, passed by Asstt. Post Master .General (Estté for Chief
Postmaster General, Assam Circle; beahatl whereby it is
informed that the appllcant is not entitled to payment of
Special duty allowances in terms of Department of EXpentl-

ture. -
) £

The appllcamt declares that the subject matter of this
application is w1th1n the.JUIISdlCtion of the Hon'ble

Tribunal.

'C) LIMITATION ; | . | -
The appllcant submits that though the leltatlon of filirg

the application is passed but due to the mbix old age ard
various illness he could not come to file the case at

propee time. Moreover, he approached the‘pension Adalot

of the postal Department held on 28.7.05 by a Iepresentati -

-on and hence the Limitation of filing the case may be

condoned.

Contd. . 6. 0@ 3/—
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(3)

D) FACTS OF THE CASE i

I) That the applicant-is a citizen of India and is a

2)

permanent resident of village Rotonpur P.O.-Rotonpur
P.S. .Johai, District Dhemaji :Assam and as such is

entitled to the rights and priviledges as guaranteed
under the Constitution of India and the rules framed

thereunder.

That the applicant was a Group 'D' employee in the

- postal Department and got retirement from his service

e

4e

on 30th day of June,1996 from Dhemaji post office.
A letter showing the retirement of the appli-

cant is annexed as Annexure-A

That, the applicaht hés been getting his pensionary
benefit now and running his family somehow but his
"Special Duty Allowances (SDA) for the periods of
1-1-83 to 29.6.96 (Total of 162 monthé) which he was
entitled to get is not paid to him.

That, regarding the Special duty. allowances the
applicant made a lots of representations to the

concerned authorities of the postal Department.

Some copies of representations are annexed

-~

- as Annexure- B series.

ContGsessd/=



@ o
B 'Thgt, on receiving such-representations'thé post
Maétex, (HSGI) North Lakhimpur on 15.11.2000. infor-
med‘theAapplicaﬁt b?“a letter thét‘thexe is ho

Government order forigivingZSpeQialDuty allowance.

The letter is annexed aé.Annggggg-C
6. .- That, similarly on 6.1.03 the superintendent of
' Post Offices,Dibrugérh Diviéion informed the appli-.
cant by a lettér tbat,his'SDA cannot be paid as
'bec?use there is no any order from the competent

autﬂority.

The letter‘is,anﬁexed»agféggggggg;D  .
- . - . - |
7. fThat at last on 23.9.04 the Asstt. post Mastery
General (Estt),As sam Clrcle,GuWahatl ,1nf0rmed the
appllcant that the appllcant is not entitled to get
special Buty allowances in terms of Departqﬁnt of

Expendi ture.

The letter is annexed herewith and marked

e

as Annexure~E.

8. Thét the applicant states that he approached the
\ concerned authorities by filing lots of répresentat.
ions but his SDA is not paid to him.Even the applic-

ant brought the same matter to the Postal Peméiqn.

- : Contdo LY 05/-
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E)

1)

2)

3)

(5)
Adalat which were held _on 27.7.2004 and on 28.7.2005

'at the conference Hall, in the offlce of the Chlef

Pos#mastgr GeneraLzAssam circle Meghdoot,Bhawan,Guwah$
ati{but not settlement was done and the applicant is
deprived from his special Duty allowances which he

entitled to get.

GROUNDS_FOR_RELIFF 3
For %hat,tﬁe applipant is denied from his legal due

which he must get for his duty done in excess of his
duty period.It is the duty of the concern authb;ify t
td pay the special duty Allowances to those person who ‘

did the special duty in addifion to their own duty,

By not paying the special duty allowances to the appli- ;

&
cant the authority has violated the h fundamental '¥
rlghts of the applicant. N !
For that, the "Special Duty Allowances, were awarded
to the postal eﬁployeesbof Assam Eiréle with effect -

from 1.1.83 and itvwas continuing till 39th Jﬁly,QOOO
The applicant being a ﬁostal employee and quking as
a Groupf"f)ii eﬁployeed got‘retiremeht on 30.6;i996 andl
hence he is entitled to get the same benefit of gett-
ing the 'Special Duty Allowances' for his special

Duty of 162 months. 4

For ﬁﬁat, till 1999 similarly situated persons were

given their special Duty allowances but the applicants

Contd....6/_



5)

. (6
duty allowances were denied to pay by the authority

A}

even after his repeated representationse

i

et e

For that, bn its . letter, dated 23.9.04 by the. Assistant
—r

Post Master ‘General (EStt) Assam, Circle, Guwahatl

1ssued to the applicant it is said that the appllcant

is not entitled to get the 'Specia;~0uty Allowances'

as per terms of Department~of,EXpenditure;OfM.No.11(5)

97&Be11(B) dated'29.5.02_issued'in lights of the supr-
P-——_—'—-_—- .
eme Court of India Judgement dated 05.10. 2001. But in

the/instant case the applicant .4 donot come under this
because he got retlrement in the year 1996 and the i

judgement is passed on 05-$10-2002.and it can't have

et e

retrospective effect to deprive the legal due of the

applicant. .

o

For, that_the denials of the respondent authorities
donot containthe details as ‘to why the applicants

Duty'Ailowances cannot be;paid;ln’thejlst two letters

~simply .said that . he is not éntitled to get as because

there is no order from' the Govt. But if no such order

- was avallable how could other similarly 51tuated pers—~

6)

ons could draw the 'Spe01al Duty Allowances!?,

' - < | , -
For that the action of the respondent authorities not
paying the special Duty Ailowances to the applicant

1s a total violation of Principle of natural Justice,

COntd. 00007/-'



A

F)

G)

(7) ,’
administrative fairplay and ;gainst the Principl% |
6f iaw and violation of}funéameﬁtal-rights guarén~ ‘ |
teed under Article 14 and 21 of the Constitution
of India.And hence he. is entitled to get the, - .
Special Duty Allowances for his speciallDuty.Provi-

~ ded to'the Department.

/
'DETAILS OF THE HENEDIES EXHAUSTED ;

\

The applicant begs to state that he has no other alte-
rnative remedy other than approaching this Hon'ble
.Tribunal by way of filing this application under the

relevant provisions of law.

MATTER NOT PREVIOUSLY FILFD OR PENDING BFFORE ANY OTHER
COURT : | ‘

The‘épplicant has not filed any other case/application

in any other court/Tribunal.

RELITF SOUGHT ;

- ~

Under the facts and circumstances it

is therefore prayed that your Honour

may-~kind enough ;-

i) To admit the application,call for
the recordse.

ii)To issue notice to show cause as to
why a direction should not be issud

directing the respondent to pay the

Contdesee8/=
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(8) - . -
Special Duty Allowances of the appli~
cant immediately. . _ )

And after heari‘ng the par_tie.s and
go”iné through the show cause filed if
any your Honour may pleased make the
direction absolute) and/or pass any
other ordcr/orders or dlrectlon as you

Honour may deem fit and proper.

And for this act of kmdneSS the applicant as in duty

bound shall ever pray. . v

- I) Particulars of Postel Order :

i) L.P.ONO.~ 28G 432390
ii)Date of Issue = EEIRYA
iii)Payable at - Qo ooty

J) LIST OF ENCLOSERS : .

As stated in the INDEX .

Contd..Verification...9/~"
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(%)

VERIFICATTION

I Shri Mohi Chandra Doley, Son of Late

Tabad Doley, aged about 70 years,-resident of village-
Ratanpur, P.0.- Botonpur P.S.- Jonai, District-
Dhemaji, Assam, do hereby verify that the statements
made in paragapphs A, ?.C, Dy, D2, Dg.

to G are
true to my knowledge and those made in paragraphsihwpq
Ds -D¢- Pg-

—

toue to the ¥ records and
submissions made therein are

believed to be true on
legal advise and that I have not suppressed any mater-
ial facts,

Date

L 2]

&—)2 -~

Place @

é
3

Signature of the Applicant

M polety-

——
A L
# e

o
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: a‘..tm,_,?_;@ Forth'Iakhimpur, the 28%h Fodeusry,1985
e . i

cdL

L 1 thett S
the sibjec ; a refarence to your nem , ,
e dtimmee e i S T
Takhiaplc b ikes Jog baok givisg propex eatisfection ta S suporis
; fyori tha "ﬂ”Mor tmmr -;ig:c i bngh ingido the raiiway compartment
MM, 0.8 of differs goutractors and to hundover the mailbags to th
HM.0.b 0f ditfexont valivay ntétlons.’ The Mail Motor Coutractors,
Saiy Tecelving the Mol bagn fron tho' ERMsRey T.MP . fr ractors,
Talibare e R EAYtatht of tha ralliay stations have to MaRdeyer th
paidbags Yo R.Ji.5,0Cice, This bas bock the usual prosedurs folloued
;i‘-l:lbﬁiihéﬂior' ;:gd::d:; in’ost "gﬂ;‘,’.‘gg Acoording to ruleb,ont;tst‘i’gg
S aiancn,for phuchos 1n Gty Srom Msdquariers emeeding six hours

. :;'2:.- (Y i:. . : A ’° ﬁ;ll",ytgli;;«'.:' ad e, N ,:“ ‘o v . . P ‘: ‘
S R AT T B g ca.umti(’u’ we .re to . .

fotof Songiipon o rortt Taciipr Bt b Tl i
on the FeLIuRY BALE Wt § e ool i e LR BN borind.
‘tha’ failuxre of the MM Lowtraotor te receliys Tha stisagt t.tad to
the rajlway station “Horth Iakhimpur compellcd us to remain watthing
and guw-ﬁing tha m‘hbsgo af the Reilvay station F/Iakhimpur i ing
the ‘whole uight. A

“ha@ to urdoergo werisus tr e in the activity for the entire 5(five
noxths from September,1983 9 Jamr{ 1984, We subnitted reports ard
, rﬂpi"dﬁ'ﬁﬁtﬁ”‘t,‘g@ﬁiﬂj;:ﬁﬁ?ﬁi&f,’?ﬁsﬁlijﬁgﬁﬁouf‘i@a and other Aistrict civil

4 ¥ danger of that time, But no ore

> popXied tg our: Fepory and e syrpatiy vaa showr. We had, im guch

«mnn’n‘i"“‘fﬂb;ﬁ;pm:;t: "o 12 hours at gx oveyday. in addition to our

o "%qr!nl y&r%t iz Yiours. ‘The main raason for thip sort of urusual

‘pitunticR was ¥ ;ﬁa R.1.5.0ff4ce of North Iakhinpurbm had boem

- kept cilomod atithe pight time from geptomber/1983 to January, 1984 due

- mainly 4o, Ron=ph ond of ovortime-allowance to the gtaff of the

Rt 0f¢1se, B lakhitipur JFho M M Contractor tharofore did nod TN

W e Fesetve- Vid uxiibegs frutus; Compoqie atlyyve the poorly paid

- Pourth yrade Ty Feoky had to rems {n Matohing of guarding 4. ...

§-albeping and without faed in time auring the eriire
“melfined above, | 1 T . ‘

qiiders‘ignﬁ'df"i‘.ﬂ.‘l’eons theref=7~ snbiitied ovar-
5i1) “#or the above meéntioncd five nnewhin ne fhat the
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Ly

wetld be kind emough to ocmponsaty tl loan
Werking more tham tho usual worl Lug hewra ix &
10 ?mir ‘homour han vide your abeve letied

1110 $AE thareby complotely roglected the

4. 19 °She- interest. of public neyw-1c0.

A piinde ‘Wad ve are quite at & logs. ns to
Hi .
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Z= S F D RN

62 tho dhbks stuted abeve,wo again like to

Iy ‘%iwz
B our (GaBy (0f owertihe sllowaEce and to allow up to drew
Wion. o, thah:ve siay: Buthusiastically devote o. our. official

o
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propor satisfection to ewr superiors.

Wt fren 7 or 8 p.is to 6 or 7 A, of tho other day.We
ant aa.hg % )

»!*A .Bil),sfd'ilrluﬂy requesting your kind hermur to
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The™Fost Master , forth cakbinour Head Post Office.

N - N .,L
- Lated hatanpur thg;ljx%é_v

‘ g T
. .
Suvi= hkeminder for e reint of spavial suty wllosarce”.
. bir,
3t reforerce L. Lhe oo dcet ciwed abovr T have the henouy
1n o reming yeur kin?d  attention for the renly  of my lotter dated
tn V7=d=r200 gnd aoiir. o letier was ¢ont  to you on dede )
sivh renistord post  roo araiog the  subgeoct and content of the
Tooen rreoipt of oooclal cGuuy sllewsnee’ , Pt no oany  reply.
T~
Heg Breny regrived 311 Lot
That Yir, I wn very ruch scery  and  chy that I am sc nuch
rieglected ara ceprived peine o retired  osorson of the  Senartsont
fer o wegey Teply o
1, therefore lastly reguest ycuz honour may kindly to
ruke a reply for the c<ame , whiather it is  justificd tc me
or not to uLiep for iurther ccrresascy orce,
o . o
R N AR LR I
o Ex-oradeliltomn 1oy
_. T .~ » " . a/ J'\v’-.’]i
vitl + P,0 Jhatanpury JCO
- . o t’;/ ///"'/z o
pip - FATO0O
’ . , A Deet~, Dibruverh Divieilon,
, Lopy te #hé=— 43 The Supesintendent of Pests, 1 S inTacnTh.
: s P ' T Assan . mechduct
; 5} Tae Chief Poct ilaster .eacTal, Ass
1 brivewas 3 "U“’.")'}”It’i_ 1 . . .-
for fawvour cf hind Infolicais ...
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_ . , ent ook el
“ « + , The Hon'ble supetiddent of post officey
Ribrugarh Divisiob, Dibrugarh-7e6061,

- Dated Tatunpur Jonai dated - — . - -
Subte S, =11 “ger2—
: Sir, ' .
) after a long int2rvals of time 29 Jour eX~sulordinete
4 I like to remember my part golden service life,
¥ I learnt that 2 special duty aliowances wosg aiarded to i
i the postal employesﬁ,aﬂ,Ag#uncircle witn effect from 1.1-83
to july 2000. In this regard 1 huge wmount of arredr waz .1so
given to the erployess ir the menth of july.1999,

. - ' ‘bbg’fhﬂ'ﬁl
4s I was retired on 30.6.96 13 troup T from sidopilbeyr E¥

subpost office, So, I boun? to “Fpro~ch your honour foy the xyye-
arrear with effect fyom 1-1-83 to 29-6-9¢ as I wus on full fle-
dged worker of your daxpartment and 1 am lizble to et tre SPECie
al duty allowance "5 our arrear Y yeu cannot throw wve out of

{ .the point,

If the p2ic EEX 5Da was

of the Govt, why this ciuot te “prlic-tle for my trowsz servies

[P

distursed beyond the leg«l order

periods,
In this caze I upy Wriihtto ¢l irm =nd the lines
R#E®x 3150 cannot neplect my step,

Your final and deep attentionly reply with a fresh r2ind

, A il . -
R, L Q‘ltﬁ.d.—-for ny Ultlm%‘b&_f.‘fw -5
Decess10N +uL 1uivm=aT .0 » )

P

Yours faithfully

( 3ri Muhi ch, Toley )
Fetired fellow of pos ts.)
vill- FP.o. Bat.ripur vid- Jorai in
1iJe £, - R
J

Themijil(aasam

it
~WM~M )
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The Chief Pest Master General,Assam Circle

R - I Meghdeet Bhawan, Guwahati- 1.
' CE Dated Jenai the/ 2 %03.
Sub: - Prayer for release of special duty
allewance.

Hen'ble Sir,

"After a long interval of time as yeur Ex-suberdinate
I like te rememder my past golden service life.

As 1 learnt that a special duty allowances was awarded
to the pestel empleyees of Assam Circle w.e.f, 1-1-83 te 30th July/
2000. In this regard a huge amount ef arrear was alse given te the
empleyees in the month of July/1999. As I was retired en 30-06-96 as
Group-'D' empleyee frem é@f@gﬁﬁﬁér Sub-Pest effice, fer which I beund
te appreach yeur honeour f&?ythe arrear w.e,f, 1-1.83 to 29-6-96 as I
was on full fledged werker of yeur department and I am liable te get
the special duty allowances as an arrear and yeu can net threw me out
of the peint. ‘

- If the said S.D.A. was disbursed beyend the legal erder
of the Gevt. why this can net be applicable for my these service
perieds. ' i '
) In this case I am wright te claim and the lines ef rules
alse can net be neglected my step,

Yeur final and deep attentienaly reply with a fresh mind
is awaited for my ultimate decession for ferward mevement.

N P?y* g0 Lllars

. Yeurs, faithfully,

ow of Pests)

TTTVIITS s Pyo. néi;ﬁpué
Via. Jenai,pin. 787060
Dist.Dhemaji (Assam)
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DEPARTMENT OF POSTS
FICE OF THE CHIEF POSTMASTER GENERAL, ASSAM CIRCLE,
GUWHATI - 781001

No:- EST/15-4/2002/Rlg/Pt.] Dated at Guwahati the 23 -09-04
To
Shri Mohi Chandra Dolay
- Vill & PO- Ratanpur,
jonai

Sub:- Regarding arreér pa')}'mént of Special Duty Allowance. IR

Ref- Your representation dated 15-09-04 a.

With reference to your representation cited above, I am directed .to
inform you that you are not entitled for payment of special duty allowance in
terms of Department of Expenditure, OM No. 11 (5) 97.E. II (B) dated
29-05-, issued in the light of Supreme Court of judgment dated 05- |

10-2001 and observed by the . Guwahati Bench as settled law, in the
matofOA No. 303 / 2001._

: ( Som Kamei ) ' L e
. . - APM.G. (Estt), '
For Chief Postmaster General,
Assam Circle, Guwahati - 781001
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Guweeiretl Berich Y
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATT BENCH - =%

IN THE MATTER OF :
0.A. No.306 of 2006

Shri Mohit Chandra Doley . Applicant
- Versus -
Union of India & Ors. .. .Respondents
- AND -

IN THE MATIER OF :

Written statement submitted by the Respondent
Nos.

WRITTEN STATEMENT

The humble answering respondents submit their

written statement as follows:

1.(a) That Iam_ A Gubad Hia
80 Lok 13p7ia Dbka,

2vedt- 4 - oo A

_____~  and Respondents No. __4_ ___ in the above case
and I have gone through a copy of the application served on
me and have understood the contents thereof. Save and
except whatever is spécifically admitted in the written

statement, the contentions and statements made in the

épplitation may be deemed to -have been denied. 1 am

Lo . . . . .
Cllloal st o ive . t PV IO ‘<

e sea, fgme --786001

Superintendent of Post Offices
Dibrugarh Dn., Dibrugarh - 786001
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5 Hedl, fEIo - 786001

2

competent and authorized to file the statement on behalf of all the respondents.

(b) The application is filed unjust and unsustainable both on facts and
~inlaw.
(©) That the application is bad for non-joinder of necessary parties and

misjoinder of unnecessary parties.

(d) That the application is also hit by the principles of waiver estoppel
and acquiescence and liable to be dismissed.

(e) That any action taken by the respondents was not stigmatic and
some were for the sake of public interest and it cannot be said that the decision
taken by the Respondents, against the applicant had suffered from vice of

illegality.

2. That with regard to the statements made in paragraphs 1, 2 and 3
of the application, the anéwering' respondents do not admit anything except
those based on record. | |

3. That with regard to the statements made in paragraphs 4 to 7 of
the application, the answering respondents beg to state that as per instructions
of the Ministry of Finance, Department of Expenditure, New Delhi memo no. F.
No. 11(5)/97-E.II.(B) dated 29.05.2002 which conveyed the criteria of
admissibility of entittement of SDA as uphold by the Hon'ble Supreme Cburt, the
applicant is not entitled to Special (Duty) Allowance (SDA) since the applicant
never served / transferred outside the N.E. Region, nor he m

gaintaining any Common Seniority List, and also there was no All India Transfer
liability in the conditions of his service.

ndent of Post Offices

s <8 i.
Supcrinto
Dibrugarh On

., Dibrugarh - 7860(
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: "‘ ) Central Admicistiaiive Tribunal

argret sxradts
"Guwel.eti Bench

» 7/

- ( Copy of Mmlstry of Finance Memo no F. No. 11(5)/97-E I1.(B)
dated 29 05.2002 is enclosed) o '
.- ’/

*

R=ETg 478,

Gl Eﬁm

786 601
¢ Oifices

;Superlnt.em’ient ot Pos
Olbrugarh Da. Dibiugsih

~ Further, a copy of Hon’ble High Court judgement dated 04.01.2006 |

in the same context on judgement is also enclosed.

He joined in the year 06-01-1969 as Group'D’ then transferred to

Jonei Jonai (Murkong Selek), Silapathar, Dhemaiji. Lastly, he retired from service' on

~ 30.06. 1996 from Dhemajl as Group ‘D’. He completed his entire serwce penod_

under the unit of Inspector Post, Dhemaji.
JR—

e

t

4. . That with regard to the statements made in paragraph 8 of the

appilcatlon, the answering respondents beg to submit that the applicant does not

’fulﬂll. the condition/ ingredient for the entitlement of 'SDA such as All }Indla

~ Transfer: liability, maintaining of Common Seniority List, serving outside N.E.
Region etc.

| 5. . That with regard to the statements made in paragraphs E(1) to 6
F, G, H (i), (ii) of the apphcahon, the answermg respondents beg to submit that
ol the statements made in these paragraphs are repetition of the claim of SDA
4wuthout fulfilling the criteria/ ingredient of entitlement of SDA. The promotion
and iranéfer of the applicant is restricted to N.E.Region / Assam only and not on
Wosﬂng liabilities within the state do not confer All India Service
habxhty, which is one of the most mporhnf cntena for the entitlement of SDA

-786 B
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That no discrimination has been “made with th g
applicant. The decision taken by the  respondents is E

a'cco,rding to the Government of India's order and the

fegme wea, f%'g"ra - 786001
Superintendent of Post Offices
Dibrugarh Dn., Dibrugarh - 786001 -

such the enrichment is not due to him legally.
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VERIFICATION
- m...:/m G ”‘Xm_- _______ stk choh S5 rean
AR AR '
“/{f fw/ Wo)f!e&f.m_ __AMJA Ko = _k_A_,D_:.lrﬂg:r.-_/_L ______
being duly authorized and competent to sign this
verification, do hereby solemnly affirm and verify that
the statements made in Paras 4 £ 5§ are fme‘to
. 8 my knowledge, belief and information and those made in
S _
-

Paras 2 are derived from the records/facts

etc, and the rest are humble submissions before the
Hon’'ble Court and I have not suppressed any material

factsL”

And I sign this verification on this the

day of __ NN - 2007 at G

T S S e it b

:.'9 | | 60})0\/{ mq
@ -S4 ature '

’%E‘W Hed, f%'gﬂ? - 786001

Superintendent of Post Offices
Dibrugarh Dn., Dibrugarh - 786001



